FORM B
PROOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND EMPLOYEES
(Under Regulation 7 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

Date: 28.05.2025
To,

The Interim Resolution Professional / Resolution Professional
Sh. Kranthi Kumar Kedari

Flat No. 101, Sri Krishnas Rali, Nilayam, G-134,

Madhura Nagar, Hyderabad, Telangana -500038

From

Vikram Singh

ITO, Ward-27(1)

Room No. 199, First Floor,

C R Building, ILP. Estate, New Dehi-110002

Subject: Submission of proof of claim in respect of the corporate insolvency resolution
process in the case of [M/s. Zapdor Engineering Pvt. Ltd, PAN: AAACZ6798H)|
under the Insolvency and Bankruptcy Code, 2016.

Madam/ Sir,

Vikram Singh, ITO, Ward-27(1), New Delhi hereby submits this proof of claim in respect of
the corporate insolvency resolution process in the case of [M/s. Zapdor Engineering Pvt.
Ltd, PAN: AAACZ6798H]. The details for the same are set out below:

PARTICULARS 77'7}

1. |NAME OF OPERATIONAL CREDITOR
ITO, Ward-27(1), New Delhi

2. |IDENTIFICATION NUMBER OF
OPERATIONAL CREDITOR

(IF AN INCORPORATED BODY PROVIDFE ‘
IDENTIFICATION NUMBER AND PROOF OF ITO, Ward-27(1), New Delhi
INCORPORATION. IF A PARTNERSHIP OR
INDIVIDUAL  PROVIDE  IDENTIFICATION
RECORDS* OF ALL THE PARTNERS OR THE

INDIVIDUAL)

3. |ADDRESS AND EMAIL ADDRESS OF ITO. Ward-27(1)
OPERATIONAL CREDITOR FOR Room No. 199, First Floor,
CORRESPONDENCE C R Building, I.P. Estate,

New Dehi-110002.
Email:-delhi.ito27. l@incometax.gov.in

4. |TOTAL AMOUNT OF CLAIM Rs. 19,57,75,161/- (Principal)
(INCLUDING ANY INTEREST AS AT THE|Rs.6,13,07848/- (Interest)

INSOLVENCY COMMENCEMENT DATE) Total Claim: Rs.25,70,83,009/-

The claim amount is as per demand existing




on ITBA portal and subject to change for
any demand not uploaded on portal till dare |
or demand arising our of any proceedings |
or audlt.
1. Outstanding Demand Analysis as per
BE|ITBA Portal of Income Tax (Summary of
Demand).
2. All the orders pertaining to summary of]
demand details on ITBA Portal.

DETAILS OF ANY DISPUTE AS WELL AS THE
RECORD OF PENDENCY OR ORDER OF suIT ,

OR ARBITRATION PROCEEDINGS NA |

|

stutle prm s ARl T e

7. |DETAILS OF HOW AND  WHEN DER] Details are available in attached Demand!
INCURRED Summary and respective orders, |

DETAILS oOF ANY MUTUAL CREDIT,
MUTUAL DEBTS, OR OTHER MUTUAL

DEALINGS BETWEEN THE CORPORATE NA
DEBTOR AND THE CREDITOR WHICH MAY
BE SET-OFF AGAINST THE CLAIM B e
DETAILS OF:
any security held, the value o
security and its date, or
b. any retention of title arrangement NA
in respect of 8oods or properties {
to which the claim refers |

Outstanding Demand Analysis a5 per]
BA Portal of Income Tax (Summary of]

number) SR |
Signature of operational creditor or person authorized to act on his behal [ }
[Please enclose the authority if this is bein submitted on behalf of operational ('red/'/ﬂai |
VIKRAM SINGH
Assessing Officer
Ward-27(1), Delhi e 3
Address of person signing Room No. 199. WBuilding. I.P. Fstate.|

New Dclhi—U O()(); ‘




DECLARATION

I, Vikram Singh, currently working as Income Tax ¢ Nficer, Ward-27(1), New Delhi at Room
No. 199, First Floor, C R Building, I P. Estate, New Delhi, hereby declare and state as
follows:

1.

M/s. Zapdor Engineering Pvr, Ltd, PAN: AAACZ6798H, the corporate debtor
was, at the insolvency commencement date, being the 9™ day of May, 2025.
actually indebted to me in the sum of Rs./-,

In respect of my claim of the said sum or any part thereof. | have relied on and (he

documents specified below:

(i) Outstanding Demand Analysis as per ITBA Portal of Income Tax (Summary
of Demand).

(i) All the orders pertaining to summary of demand details on ITBA Portal. (/2
in number)

The said documents are true, valid and genuine to the best of my knowledq
information and belief and no material facts

. AN — :
Date: 28/05/2025 Mcwﬁ&x

Place: New Delhi Q@’m‘mﬁ@é?mm?“&g\f'
e =l fRe
g T :“’De\h-,.110002

Verified at New Delhi on this 28" day of May, 2025 -
) 2YS)ax
(Signature of the claimant)

- . oy ATFHY G
[Note: In the case of company or limited liability parmer.g@)z‘ 1 Hzléﬂ!}%m@hkmﬂcer
verification shall be made by the director/manager 'fs‘<'('/"¢'/(//‘wa/,g_5 (ﬁ?@fﬁ()ﬁfwj’ygu’m,
entities, an officer aut r the purpose by the entily].  FSuvey grde o ,:;fyﬁ,,gg(g;g'
. I.P. Estate, h h 1’1002




